
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
(WETERN ZONE BENCH), PUNE 

IN 
ORIGINAL APPLICATION NO. 29/2020 

 
Mr. Suraj Pradip Ajmera      … Applicant 
 

Versus 
 
Aurangabad  Municipal Corporation and ors.      …Respondents 
 

Affidavit in reply to Applicant’s Affidavit dated 27-09-2022 
 
I, Bhagwat Dinkar Phad working as In charge Executive Engineer (Drainage Section), I am 

well versed with the facts of the present case and I am competent to swear the present 

affidavit. 

I have filed a detailed reply in the present case. In addition to that I would like to present 

certain more information, regarding the Rejoinder Affidavit filed by the applicant Dated 27th 

Sep 2022 and for kind perusal of order passed by Tribunal on Dated 08/02/2023 is as follows. 

1) As per the order passed by Hon'ble National Green Tribunal dated 8th February 2023, the 

Time Bound Action plan in this case has been submitted to Hon'ble Principal Secretary 

Urban Development Department, Govt. of Maharashtra Mumbai-32 on 27.02.2023 

appended as Annexure 1 herewith.  

2) The Administrator, CIDCO (New Town) has also presented their demand of 2.5 ML per 

annum treated water for non-potable purposes, based on their requirement, the Municipal 

Corporation have issued NOC to CIDCO authorities for lifting the treated water as per their 

requirement.   

3) According to point no. 4 in the affidavit dated 27.09.2022 of the Petitioner, it is submitted 

that, under the Aurangabad City Underground Sewerage Scheme (UIDSSMT) during the 

period 2014 to 2019, laying of  main Sewer line has been completed for the length of  68 km 

instead of 50 km as per the site requirement. 
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